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 1994-95 1995-96 1996-97 

Name of the Bank  % NPAs  % NPAs  % of 
 Gross to total Omits to total Gross NPAs 
 NPA advancon NPA advances NPA to total 

advances 

Bank of Maharashtra 734.59 25.71 694.26 21.87 749.43 20.67 

Canara Bank 1523.00 12.93 2647.32 17.93 3323.72 20.26 

Central Bank of India 2154.78 24.98 2420.00 23.91 2520.00 25.00 

Corporation Bank 260.01 11.69 251.83 9.67 316.78 9.92 

Dena Bank 557.00 17.34 541.00 14.70 674.21 15.10 

Indian Bank 2102.41 24.09 3140.00 34.15 3303.00 39.12 

Indian Overseas Bank 2001.41 26.85 2020.00 22.59 1317.00 15.80 

Indian Bank of 221.94 6.14 271.30 5.68 367.56 7.36 

Commerce       

Punjab & Sind Bank 619.32 22.53 957.53 27.70 1089.70 30.71 

Punjab National Bank 2033.00 17.01 2518.00 18.74 2426.14 16.31 

Syndicate Bank 1452.97 27.48 1311.75 20.97 1291.78 19.32 

UCO Bank 1745.60 29.40 1839.52 24.54 1872.62 28.35 

Union Bank of India 695.95 9.41 945.86 10.38 987.80 10.38 

Union Bank of India 1309.68 36.90 1401.00 38.00 1398.00 36.20 

Vijaya Bank 439.40 17.47 545.38 20.36 511.96 18.73 

Total For Nail. Banks 25114.50 19.98 28366.04 19.52 29209.27 19.05 

Exemptions   to  National  Safety  Council 

from the Purview 

2995. SHRI CO. POULOSE: Will the 

Minister of FINANCE be pleased to state: 

(a) whether Government have received 

representation from the National Safety 

Council, Bombay to exempt the organisation 

from the purview of Income-Tax in view of 

its being a non-profit organisation; 

(b) whether Government have considered 

the representation; and 

(c) if so, the action taken by the 

Government on the representation? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI R. 

JANARTHANAN): (a) Yes, Sir. 

(b) and (c) . Exemption u/s 10 (22) and 11 
had been denied to the Council by the 
assessing Officer. The CIT(A) and ITAT 
allowed its claim. Reference application u/s 
256 (I) has been filed by the Income-Tax 
Department before the Hon'ble Bombay High 
Court against the order of the ITAT: Since the 
matter is sub-judice, the representation is 
pending. 
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